
In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar, 

District Mandi (H.P.) 
 

In the matter of :— 

 
 1. Sh. Nageshwar Panchal s/o Sh. Salagram Panchal, r/o Jhutawad, Mahidpur, District 

Ujjain, Madhya Pradesh-456 440. 

 

 2. Ms. Vasudha Kapoor d/o Sh. Anil Kapoor, r/o H. No. 178/8, Bangla Street, Mandi 

Town, Tehsil Sadar, District Mandi (H.P.)   . . Applicants. 

 
Versus 

 
General Public 

 
Subject.—Notice of intended Marriage under section 5 of Special Marriage  Act, 1954. 

 
 Sh. Nageshwar Panchal s/o Sh. Salagram Panchal, r/o Jhutawad, Mahidpur, District Ujjain, 

Madhya Pradesh-456 440  and Ms. Vasudha Kapoor d/o Sh. Anil Kapoor, r/o H. No. 178/8, Bangla 

Street, Mandi Town, Tehsil Sadar, District Mandi (H.P.) have presented a notice in the court of 

undersigned under section 5 of Special Marriage Act, 1954 that they are intending to marry within 

three calendar months and hence their marriage may be solemnized and registered under Special 

Marriage Act, 1954. 

 
 Therefore, the general public is hereby informed through this notice that any person who 

has any objection regarding this marriage, can file the objection personally or in writing before  this 

court on or before 02-11-2025, after that no objection will be entertained and marriage will be 

accordingly solemnized & registered. 

 
 Issued today on 3rd day of October, 2025 under my hand and seal of the court. 

 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 

Sadar, District Mandi (H.P.). 

 
 

____________ 

 

 

 

 

 

 



  

 

 
 


